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Governments tbe averages of which comes 
to 1 i lakb per year. But sinee the 
enactment of tbls Act in 1980. tho 
average bas been reduced to 6,500 h~ctares 
per year. We h.lve m.l.de efforts to ensure 
tbd there is mInimum depletion of 
forests and you can see that in these 
seven years, only 43 thousand hectares of 
forest land has been diverted. tbe ayer.tae 
of which comes to about 6,SOO hectares 
per year. 

So far as the projects arc concern cd. 
no project is held up for clear J.oce for 
morc than 30 d,l),S. The Sta~es whIch 
fulfill the conditions and send us tile pro-
jects. tlual decisLon is t..1ken on tbosc 
projects within a month. 

SHRI MOHO. AVUn KHAN: Mr. 
Speaker~ Sir, you are aware th.lt Rajas-
than has been sutTcnng frum severe 
famine condit ions and buman and aOllual 
life IS in danger in the deseI t areas. Will 
the hon. Minister state whether ther~ IS 
any such scheme under the afforestation 
prolramme by which there people could 
be resettled in the forest areas and IJlven 
land s.o that they arc able to earn thC4 r 
living and fOl'e$ts are also protected and 
arranpments for water supp!y are n18dc 
as welt '1 Is there any such scheme, 
(/"tlrrllpti0lJ3) especlalJy for the desect 
areas of Jbunjbunu, Sikar and Banner 1 

MR. SPEAKER: You have mentioned 
water. We are affected by drought already. 
you want to tor ment us by your Questions 
.1 well 'I 

SHRI Z. R. ANSARI: S1r, so far as I 
understand. the questIon of the hon. 
Member concerns sblftina people into the 
forest areas ... 

MR. SPEAKER : He did not meaD 
this. He meant that desert areas should 
be turned into forest areas so that people 
can stay tbere itself. 

SHRI BHAJAN LAL: Mr. Speaker. 
Sir, tbe Indian Government has a desert 
development scheme. Under this pro-
,remme, funds have been specially allotted 
to Rajasthan so tbat maximum people 
e&n be liven employment in the desert 

areas and faC"iJiries provided ftlr .rowin, 
trees as well. We b.tve formuLltod • 
scheme and provided rnoney fo RajastbaD 
Government for this purpose. 

SHRI RAM PY ARE PANIKA: Mr. 
Speaker ~ Sir. it i! true that ,tHer tbe 
endClment of the ]98(J Act. tile UC.l under 
forests has increased an~l developed. 
HoweYer. it is 11150 tfue that states hke 
Andhr..l Prade~b aoJ KarnJ.taka havo 
mdu'aed in rapiJ feclinlit of forests to 
enh .. u,ce thcir incolne (wcr 1 uling the plan 
of the 1"0: est Departm~;l t and havo no 
provtded tbe Ilghr of cultivation to the 'I ibal peo~)Je as it should have been done 
und~r the Fur<.st Tl1bal \\'orkID8 lJlan. 
(Inte,rupllufU) S:r. 1 know from my 
experience an"l I I,ave seen the rOI ests of 
tbe country rll}self. Hence, J wdJ jl1l..0 to 
ask twu questions. 

Firstly. will you aive den, ire inst( uc .. 
lions to the State (lovernment.s to ensure 
th.lt the 105<; of tlces .... h ch 1'1 incuned 
by (celie,. of fl)resl sunder tbe WOl kina 
PI.ln ..1re lllcH.1e Sl.lod b) Dew pl.lotat,on 1 

Secondly. \\-ill you ...Ii, ect the State 
Governments to abide by the. SIurc.lnce 
jlven. to tbe Tr iba' people of their riaht 
of cultivatj(ln. speci.tlly by our HOD. 
Prime Minister. 

SHRI Z.R. ANSARI' In rl'lard to 
Q\le$tion \\'hlCh b.is been rai!tcd by thc hon. 
Menlber, we consl.inlly give gUH.lclines and 
directions 10 tbe Slate Gover oments in 
thil matter. 

(EngJIJh) 

IDSUraoce aga inst Ads of Terrorism 
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·576. SHRI P. PENCHALLIAH 

SHRIK.RAMACHANDRA 
REDDY: 

Will the Minister of FINANCE be 
pleased to Itate : 

(a) whether steps have been taken to 
live adequate publicity to the Ooneral 
loaurance Corporation Boheme to provide 
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cover for Joss or dam"le caused by acts 
of tenoflsm UIOl.awHh cover for flotS. 
.trike. and malacious dan,ale ; 

(b) if so, the detans thereof 1 

(c) whether it is also pror"olcd to 
introduce a specific life insur ance scheme 
to cover lo ... s of bfe due to .tets of terro-
rism ; and 

(d) if so, the details toefeof '! 

THE lVUNISTI:R Or: STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA J'OOJAH. Y) : (8) to (d). 
A .t~ltement is ai"cn be10w. 

(a) and (b). WHh efTect (rom Jat 
January. 1987. insur,lnce cover aaalost 
losses C.tusc\l by aelS of terrOrtSOl has been 
made aVdalable by t he 8~Deral lnsurance 
industry .. s an extensIon of the Rtot, 
StrIke and ~taJI~ OU! ))amage flSks in 
various ~:18Ises of bu,iness. A press 
rele.u~e~ hig ightiJ1g introduction or tbis 
cover has neeD Issued by tbe Gencr .ll 
Insurance Corpol ati~)n of Jodi..! on 
23/12/1986 In aJf I he Jeadina newspapers 
in lndill. 

(e) ,.oJ (dl. The Lle's polic es bot h 
lodivtdua I .Hld G roup cover fisk of de.tth 
from t,1I C u<;cs IOclud tng those arisina 
(roln acts I . .)f tel r or sm. \c; such. (her c is 
no ni.:t"d to introduce 8 specific Life 
Insurance Scheme to CO\cr loss of hte due 
Co nets of terro, i~rn. Sim.)arly, aoy death 
or bodil) IOJur y. causeJ by tel rorists is 
covered w.lhm I be !)CO,")C of Personal 
Acciden' PI.,ILcy of the Jenera) insur"nce 
indust! y. 

SHRI P. PENCHALLIAH: I would 
like to know frllm the hon. Minister bow 
many people have lO~urcd so far in the 
country under this General losul anee 
Corporation Scheme. 

SHRI JANAROHANA POOJARY: 
If tbe h()n. Member is referrin. to rhe 

qoestiOb rtgardjn, Policies tbat ha". 
covered dame •• caused by acts of terrori-
It. after J - J .. 1987-because that was UUro-
duc.ed from 1 .. 1-1981-, 31,000 Policies 
have been issued in the northern rqioo 
exeeptlna 8ta te of Rajasthan). 

SHRI P. PENCHALLIAH : My second 
luppJementry is thls. What is the amount 
paid '1 Does it include NaxaJlte activities 
in Andhra Pradesh 1 

SHRI JANARDHANA POOJARY : So 
far. twelve claims amour,ting to Rs. 19 
lakhs in these cases have been m~tde ; 
whether it is an .JctiVJlY by any terrorjlt 
or naxallte or any dacolt, tbis will be 
covered, In tbe Policy. This depenc:!s upon 
the J l1surancc Policy taken. 

SHRI K. RAMACHANDRA REDDY: 
For P irt (c) of the question which saId 
whether it is also proposed to introduce 
a specitic life insurance scheme to Cover 
loss of life due to acts of terrorism rhe 
answer Ilven is that as such there IS DO 
need to Inti oduce a speclfic life insuranco 
sch CI11e to cover los5 of hfe due to acts or 
terroris'"l1. I would like to inform tbe 
lion. Minister tbat beco..Iuse these acts of 
terrorism arc on increase ....•. 

SHRI S. JAIPAL REDDY: SIr, the 
Prinle Minister, the Ilefence Minisfer and 
the Mhpster of State for FlOUnce are 
eng88cd '" a seri, IUS confabul.l tion in .be 
House. Are they drafting the terms of 
rcfcr~nce Sir '? 

( IlIt~r,.uptl()n8) 

You may call the House to order. Sir. 

(Interruptions) 

MR. SPEAKER: Order, order. 

( In/~r'uptIO"$) 

SHRI K. RAM~C1IANDRA REDDY: 
Geflera!Jy, the Insurance companies are 
"ery reluctant to P3Y the poltcy amount 
and they invent a number of excuses to 
put hUI dIes. So, what is wrona if the 
Government comes forward with lome 
sl'ecific schemes to cover the losl of lIfo 



due to the act of terrorism? In tbat cue 
you will be forClD, the insu anee oompa-
a;. to take these matters also aod 11\'0 
ute insurance schemes for the terrorist 
activities. 

SHRI JANARDHANA POOJARY: 
The life inSUlance polictcs are already 
coverinl the acts of terrorism, for the 
lou of I.fe caused due to the acts of 
terrorism. That II wby we have lneotioned 
that there is no need of lDt;-oducin& any 
new policy. 

SHRI SYED SH \HABUDDJ~: Mr. 
Speaker Sir: Such polic cs. coverina 
damaaes in riots and Civil disturbances, 
bave been in existence for a number of 
years. Now they have been e-.r;.tendt"d to 
include damaaes arising l)ut 0& terrorism 
allo. 1 would hke tu know the coveraae 
of these schemes durin. 1986 - the Dumber 
of policies that b,lve been t 1ken from tbe 
General Insuranc: Corporation under the 
ICbeme as It was then in existence ~nd the 
Dumber of beneficieries or the Dumber of 
claims made durina 1986. 

SHRt JANARDHANA POOJARY: 
Sir, I have already stated that this scheme 
hal been introduced from 1.1.1987 and 
already in HIe northern realon (exceptm, 
State of R.lj~lstbaD) 31000 polici C'S bave 
been issued. About tbe claims also I bave 
atated ..... . 

SURI SYED SHAHABUODIN: You 
have said th.lt tbe scheme which wal 
already in existence has been extended in 
1.1.87 to cover the element of terro.>rism .•• 
(llII~"upllom) . ..... There W.IS alre •• dy a 
scheme in existence to cover dam,\&ei 
durin, civil commotion or clvll distur-
bance. Is that 10 1 If that 11 so, tben 
what was the covera.e durin. 1986-1bo 
number of clams and the Dumber of 
policies ., 

SHRI JANARDHANA POOJARY: 
What I have stated was about losl of life 
caused due to tbe act of torrolisrn. I have 
referred to that. I clearly answered tbat 
question placed by the Hop. Member. So. 
tbi. d~ not .rile now. 

,r,_'~J 

SHaI RAM NAGINA MISHRA: Mr. 
Speaker, S1r. Punjab is luO'erina OD 
account or terrorism and overy day the 
terrorists are kilUna peopl C In cold blood 
aDd many people bave become their 
victims. J want to know from the hOD. 
Minister or State for Fmaoce whether 
tbe families ef Ihe victims are ,ranted aDY 
financial assistance? Jf you. tben what il 
the amount paid to them? If not. then 
Will It be dono in future ? 

(E""lbhj 

SHRI JANARDHANA POOJARY : 
The lou caused due to the acr. of terrorism 
is already covered by LIe and also the 
personal accident scheme of General 
In,ur~lnce. So rar a. compens.ltion liveD 
to the people who havo been kIlled 
because of the terrorist actiVities LI c .. lncer-
oed. already State Governments are .ivtD, 
compensation for the loa of life due to 
tbe act of terrorism. 

Agreemeat wiDa CI".re-uee aad Rubber 
Filma GO Exdse "'laUe", l'eaillDK 10 COlU't, 

·S78. SHRI THAMPAN THOMAS: 
Will the Miwster of FI:NANCE be pleased 
to Itate : 

(a) wbether Union Govcrnmer't have 
reached an ulTeement With sever.1 
clpreUe aod rubber manu(.tcturers reaar-
dina excite matters pendin& iu tbe courts ; 
and 

(b) if 10. tbe details of the a,reementl 
and tbe names of the firm. with wblch 
luch alrecmenta ha ... e been entered IOta? 

THE MJNISTER OF STATE. IN THE 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY): (a) Tho 
GovernmeOt ba\'e DOl reached ~\ny 

a.reemeot with cipret Ie and ru~ber 
mao,,(.lctutera reaardml excise Inattera 
pend ina in the courts. 

(b) Does not arise. 
SHR! THAMPAN THOMAS : Sir, 

tbere 91" • Prell news reaardin, raid, 




